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OPEN COURT 

CENTRAL AD'! IN IS TRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD 

ORIGINAL 1'>PLICATlON NU"'BER SD or 2002 

ALLAHABAD, THIS THE 18th DAY Of J~NUARY, 2005 

HON'BLE MR JUSTICE S. R. SINGH, VICE-CHAIRl"tAN 

HON'BLE ~R. S. C. CHAUBE, f'llEMBER (A) 

S~ri Ajey Singh aged about 35 years 
s/o Shri Parashu Ram Singh, 
r/o Village-raridpur Odhan Ka ~ajara, 
Oietrict-Kaushambi (Allahabad) U.P. 

(By Advocate : Shr i Rake sh Verma) 

VERSUS 

• •••• Applicant 

1. Union of India through the Secretary, 
Ministry of Communication, 
Neu Oalhi. 

2. The Post Master fieneral, Allahabad. 

3. The Senior Suf\Qtintendent of Post Offices, 

4. 

Allahabad Oi~isi9n, Allahabad. 

Shri Adil faridi, e/o Shri Zanul Abdin raridi, 
Extra Departmental Branch Poat Master, Odt\Jn 
Account Office-Tilhapur, Kauahambi (Alla h.abad~ U .P • 

(By Advocate : Shri "· Sharm11 
Km. ~a~tA Sharma) 

OlltOER - - __ __. 

••••• Respondents 

~X Hon'ble ~r. ~ustice S.R. , Singh,V,C. 

Heard Shri Rakesh Verma counsel for the applicant., 1 

Shri S.N. ~iahra holding brief of Shri Rajiv Sharmat Additional 

Standing Counsel representing the depar~ment and Km. ~amta 

Shsl'PIB counsel fo~the private respondent No.•. 

~ j 

••• 2/-

- -



·-

II 2 II 

2. The poat of Extra Dlilpartmental Branch Poat Pleater 

Odhan Diatrict-Kauahamb' fell vacant due to retirement 

of per•anent incumbent on attaining the ag5 of 

superannuation. Tha va~ancy was notified vide advertisement 

dated 14.10.1999 inviting applications from eligible 

candidates. The applicant and 4th respondent t.1ere 

amongst the candidates who had applied or who 1.1ere 

aponaorned by the employment exchanga for the post. It 

ie not disputed that the applicant secured hi9heet 

(?2~)1narks in the high-school examination aMongat all the 

candidates who \tJE!re under conalderation. The 4th 

respond en ts had aecur ed 67% marks in the high-school 
,e,..,~ t,/ 

examination. The applicant i. denied appointment to the potit 

on the ground that on enquiry made by Sub-Divisional 

Inspector (P) Bharwari, the applicant could not show the 

place and rooM for keeping and running the post office. 

The legal position uell settled is that appointment to 

the pos t or Extra Departmental Branch Post master is made 

on the basis of merit to be determined in view or the 

marks obta ine d i~ ttw matriculation examination or any other 

equivalent examination. The condition for providing 

suitable accommoda tiLJ n for running the post office is to be 
,-:SJ;-.; 1.;~ ' 
~only after an ofter of appointment ia to be fulfilled 

only on or after an ~ppotntment being issued in favour or 
candidate 1.1ho had ••cured higheat marks in the High-

~ 
School fxamina tion • It is Jf~ only in the event of his 

failure to provide suitable accommodation that offer is to 

be made to tm candidate next in order of merit. 

3. In the instant c• se, no written offer of appo•intment 

was issued in favour of the applicant and no evidence to 

show that the enquiry condJct•d by the Sub-Divisional 

Inspector (P) Bharwari waa made in conaooence with the 

~ 
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rules of natural justice. C•ntrgl Adminiatrative Tribunal 

Lucknou Bench in the case or Suman Singh Ve. The Chier 

Poet Plaster Gener al Luckno1o1 and Ora reported in : 2002(3)ATJ 124 

has held that orrar or appointment has to be given to the 

first candidate who is first in order£ of merit and has 

secured the highest percentage of marks in the matriculation 

ex am ination. The other conditions relating to accommodation 

and resiaence e tc. ar e to be •atisfied only later on. This 
~ 

procedure has2.'6~en followed in the instant case. Therefor e, 
who 'l...­

of fer or appointment made in ravour of 4th respondents lhad 

admittedly secured lesser marks t~am the applicant cannot 

be sustained. 

4. In view of the foregoing conclusion the O.A. succeeds 

and is allowed. The appocintment made in favour of 4th 

respondents is set aside and the respondents are directed to 

offer of appoDntment 

that he would provide 

to the applicant subject to >condition 
~~L.-­

auitable accommodation ~~ p~ac• 

ror running the post office within a reasonable period 

failing which it would be open to the competent authority 

to offer of appoiotment to the ~ . candidate next in order 

or merit. This exercise shall be completed within a period 

of 4 uaeks from the date of receipt of a copy of this order. 

5. There a hal 1 be no order as to co sta. 

,~ 
' . 

Q 
~ v.c. A.f'I. 
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